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(Made b y  t h e  G o v e ~ n o ~  General r s n d e ~  the  provisions 
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An Act to provide for the discipline of members of the 
Indian Naval Reserve Forces raised in British India 
on behalf of His Majesty, 
HER.EAS it is expedient to provide for the dis- W cipline of members of the India0 N'vsl Reserve 

Forces raised' in British India on behalf of His 
Majesty, and in furtherance of that purpose to amend 
the First Schedule to the Indian Na.vy (Discipline) 
Act, 1934; 

It is hereby enacted as follows:- 
1. (1) This Act may be called the Indian Naval Short title, 

Reserve Forces (Discipline) Act, 1939. extent and 
Commence- 

(2)  It extends to the whole of British India, and ment. 
applies to members of the Jndia.n Nava.1 Rese i~e  
Forces wherever they may be. 

(.3) Jt shall come into force on such date as the 
Cenbral Government may, by notification in bhe 
official Gazette, appoint in this behalf. 

2. The Indian Naval Reserve Forces shall consist The Indian 
of the ltoyal Indian Fleet Reserve, the Royal Indian E:$,z;_. 
Naval Reserve, the Royal Indian Naval Volunteer 
Reserve apd the Royal Indian Naval Communications 
Reserve. 
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the government, discipline and regulation of the make for regula. 
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XXXIV of 8. In t.he Naval Discipline Act as set out in the Modscation 
8934. First Scheclule to the Indian Navy (Discipliae) Act, ofthe xaval Discipline 

1934,- Act. 

(a) in section 86, for the words commencing "a 
person holding" and ending "in the Indian 
Navy" the following shall be substituted, 
namely : - 

"an officer holding any such position in the 
Indian Naval Reserve Forces during and 
in respect of the time when he is sub~ect 
to the provisions of this Act"; 

( b )  in section 87, for the words conlinencing "the 
Indian Naval Voluntc~r Reserve" a.nd 
ending "he is liable" the following shall be 
substituted, namely : - 

"the Indian Naval Reserve Forces to the ex- 
tent specified in section 4 of the Indian 
Naval Reserve Forces (Discipline) Act, 
1939". 


